N e Central Administrative Tribunal, Principal Bench
/
R.A. No.l181/2001 and MA.90&6/2001 IN
U.A. No.874/2000
New Delhi this the 10th day of Ma%gh, 2001
Hon"ble Mr.Kuldip Singh, tember (J)
1. Wnion of India
Through its Secrebary,
Ministry of Defence,
Soulth Block,
Mew Delhi~110011.
@ The Joint Secretary (Trg) & C.o.0.,
Ministry of Defence,
C-IT, Pushp Wihar,
Mew Delhi-110011.
~ Review Applicant
Yersus
® 1. Shri Himmat 3ingh
v Son of late S$hri Diwan Singh,

Resident of House No.d, Bloock No.7d4,
Sactor 1, Pushp ¥Yihar,
y Mew Dslhi.
F. Ma. Kaushalva Devi,
WwiTe of late Shri Ciwan Singh,
Resicdent of House MNo.d,
Block Mo.74, Sector I,
PFushp Yihar, MNMew Delhi.
LT o -~ Respondents

Order By Circulation

Hon’ble Mr. Kuldip Singh. Member (J):-

Fre 115,/2001  has  been filed by  the review

S applicants  Tor review of the order passed in 08

BFAS 2000 on Z4,1.2001.

& After going through the Rev, I Find that
the applicant’ has be@ﬁ unabia to point on any "%rror-
apparent  on the Tace of record which masy 'rall for
review " of  the order and moress e has  Lried Lo

re-argue  the whole case again by Filing the present




s (2]

which does not fall within the ambit of Order 47 Rule
-1 CPC read with Rule 220(3)(F){(1) of the administratiwve
Tribunal's fdct.

%, M 90&/2001 has been filed by the review
applicants  for  condonation of delay in  filing the

review applicant. MA is rejected.

. In wiew of the above, nothing

{.

the Ra, which iz accordingly dismissasd.

{ Kuldip sSingh )
Member (J)

fRakesh




